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DEPARTMENT OF LAW JUSTICE AND-LEGIS-
LATIVE AFFAIRS

MNotifications

Dejhi, the § 1th March, 1959
No.F.14/5/97-99/L.A.{7%.——The Sollowing Act of
the Lepislative Assambly received the assent of the
President oa 4-3-1999 and is hereby published [lor
general information.
The Dethi Nursing Council Act, 1997
(Delhi Act Na. 3 of 199%)
AN
ACT

To provide fer Lbhe constitution of the Dalthj
Nursing Council for- regulation of rezistration and
training of nursing persoanel (nurses, mid-wives.
auxiliary auese midwivesifemale health worker/femate
health assistanijsup2rvisors) and malizrs connected

therewith,

Bz it cnacted by the Legisiative Assembly of
the Nitional Capital Territery of Delhy in the Forly
cighth Year of the Republic of India as [ollows ;




CHAPTCR -1
PRELIMINARY

. Short title, cxrent and commeneemeant.-—(1)
Th:s Act may be callcd the Delhi Nursing Councit
Act, 1997,

(2) It extends 10 the whale
Capital Territory of Dethi,

o the Nutuional

(3) Tt shall ceme into focee on such da‘e as the
Government may, by notification in the official
Gazette, appoint.

2. Definitions,—1In this Act,
olherwisc requires,

(a}

unless the vantext

“affiliated institution” means an institution

or hcv:pllal or health centre for preventive.
promotive, curative care and rehabilitative
nursing services, which is recognisedd and
affitiated - 10’ the Council:
(b) “auxiliary nurse-midwife” or “femake health
worker™. means a perscn who  possesses o
certiffcate of auxiliary nurse midwife, or. as
the case may be, of fomale health worker
from a recognised institition registered under
section 13;

“council” means the Dethi Nursing Council
constituted under section 3;

(©

“female heulth assistant ac supervisor™ nieans
a person whao possesscs o cerlificale lrom an
institution recognised and regisicred under
section 13;

(d}

“Governnient” means the Governmenl of

the National Capital Tersitory af Delhi;

(3]

“Jicensing authority” means an officer autno-
rised by the Government (o issue liceinces
under this Act;

“Lieutenant Governor” means the Lieute-
nant Governcr of the National Capital
Teeritory of Delhi referred to in clause (1) of
article 239AA and appointed by the President
under article 239 of the Constitulion:

{g)

(h)

“Inspector”™ means a nurse appoicted by
the Council;

“list” means a  list of nurses, midwives,
auxiliary nurse-midwives or {emale health
workers or [emalc health assistants or su-
pervisors maintained under section |6:

“member” member of  ihe

Coeuvncil;

(3

mcans @l

(k} “purse® means a person who  pussesses
a certificate in nursing and midwifery from
an institution recoagnised in this behalf and

registered with the council:

DFLHI (‘A?FTTL :

EXTRAORDINARY 0

()] "pl'w.‘1'+i>(11“ i oesecibiad s wnder oy
ruloss

(nit Prosst pe™ omenne e Pees s o7
Council;

() Uregistor™ ety popvEeter cibalniad
seelion 13;

(o) “registered™ means remsteved inopceerdanes
with the provisions of scetion 123

(p) “registiar’ means Registrar nppoiat D unger
section 1:

(4) “‘regulation”™ means a regulation nade
the Cauancil under this Act, T

() “rule” means a rule made by the Goernmentt

Olbeia

under this Act, by notificating in h
Gogstie,

CHADPTER 1T

Nelisi Nursing Coungil

3. Censtilulion 2! incorporation of the Couaeil.—.

(H The Governaneul a5 s0uh may  he
after (ho commuends Riv AcL, constitute o
Counci! colled "Th Nursing Couneil',  The
Counci! CONSIST the fllowing  ombers
namcly :--

shall, as
ment of
)i

Y HE el

() The Pirector of Flealth Servives, G sonment

of National Tapital Territory of T Iha——E"

i Cficia.

(b)Y The Director of Indu:e Syvere ol Madicin
and Homoasopathy —-F-0O55 o,

(¢) The Madicu! OMeer o Henlih, Municips! 3
(OIP'I iy of MY -E‘:-'(.\:nl.'i"' z

(e} Th~ Nursing Advisor 1 the Goveramenl r;[‘, V.ﬁ
India---Tx-Oflicie, 2‘55-“

(e} Thre2 'Jtuamu Chiel OfFeers aof the m:%pl\’ll.:
i the National Capilal Territory of Delhi- 553
to represcul ane hespital cach, to the nemi
mated oy the Government by rotvion, from
the Tlollowing  —
(iy Hospituls af Centeal Govaernment:
(1) Hospitals of Governmenl of aninnal_:

Cupital Territory of Delhj: '
(i) Hospimk of Muanic'nal Corpnprtiag of
Dethi/New Db Muaicins]l Coagneil,

(ry Two Meomber, ol th Lopiahtie ,.".“;mh]y‘ %
of the Nationa Cupiial T\'I'(il'\\l"\' utt Delln
Lo be nominaied by the Speshe As-
seanbly.

fo) Three persons o he oocaiacied ry
Governesnt (o ol ot o, e
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(24 The Prostdent, when preseol, shall preswde
over meatings of ihe Couneit aad in his absenee the
Vicerraidet ahall pocdde. bacase buus ars apsent,
any ol saedber clected by e momsors presant
oo anieagsi ihenasdves SNl neesids i such ael-

ings,
(39 Al e cions of business o0 G aneding
hall bz decided by vajority e,

( P the cise of 2gual veles, the Presedeit shall

frve o Cn -tlllL ole.

niis fweessan lor e

Qu-arins. =T
tonaiction of business at w inecting ol the Council
Shall be one-lthird of tie totat nembee of mombers
incliding the President

Pronided that i1 pey meeting of the cotucl
guorus i~ net present, e President or the presiding
e, e the esse may be, shall adjourn the mect-
e ueh bour nl' e din or some Tutine diy. as
be e aotily by sotice on ke police Boaed at the
ollies ol the Councti, The binsiness belore i origi-
v hougin before the adjearsied
Recling or
Lier toile

el ciing shiil
Seeviien mwd Ay boodisnosed of ai suen
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7. Vacancms in the Council not lo invalid;ic 12, Income and I:xp;.udl[ure of Lhe
act, etc.—No act or proceediny of the Council shall
be invalid by reason of existence of a vacancy in the (1} The income of the Council; sh3
Council or on account of any defect or irregularity of——
in its constitution.

(a) registration fees  received

8. Executive Comimittee.—The Execalive Com- Fraclitioners ;
mittee shall consist of five members who shall be
eiccted by the Council from amongst its members
in the manner as may be prescribed,

(b) grants received from the G%

{¢) gilts and dopalions or any otHgd

9. Other Committees.—The Councjl may consti- raised by the Council,

tute sub:committces for such.purposes as the Council
considers necessary. . (2) The Council shall apply the n
ined  under  sub-section (1) T

10. Staffing of Council.—(1) The .Cauncil shall, manner as may be prescribed,

with -the: previous approval of the Government,

appeint, g full, time nurse as a Registrar and another ' CHAPTER 111
fyll. tlrne nugse.as a Deputy Registrar and such other
slaﬂ' as may be necessary. . REGISTRATION AND ENL\STB{I

o (Z)f’fh%_‘;_(founcil shall adopt the" Central Civil I3. Registration ,of ourses, midwivces,
Services Rules mutatis mutandis. -~ nurse midwives/female healih workers, I”cma
: . : pssisjantis/heallh supervisors.—(1) Any perso
{3} The pay and allowances payable to the fulflls academic qualifications and

Registrar, officers and  other employees of the prescribed under the regulations shall be regisf;
Council shallbe fixed by the Council with - the pre- on payment of such fees as prescribed, in lh‘ 1o
vious approval of the Government. . Tor a period of five years.

(4) The Council may, with the previous sanction
of the ‘Government, ‘suspend -dismiss or remove any (2) The Council shall lollow such procedin
person appomrcd as-the -Registrar, or 1mpose any may be prescribed by regulations. :
“other penalty upon-him in the manner as may be

(5) The Registrar shall be the Secretary and the
Executive Officer of the Council. He shall attend
..all meetings of the Council, and of its Executive
Commlttec, and shall keep minutes of the meetings
and names of members present and of the proceedings
of such: meetings. \ :

Act, 1872 and ahall exercise alh the powcrs o
missioner uader the Public Servants (Inqulrl j
[850: . Te

{6) The accounis of the Council- shall be kept ) prevent the Counci]l from  holding an mq;_p 2
+by the Repistear, .in the manner as -prescribed by learing. ;
rcgulatlons

14. Fec for renewal of l'egl‘;lrdll()ﬂ ——Any; pg

(7) The Reglstrar shall. Ihave such supervisory shall renew his/her registration in the manne
powers over the staff as may be prescribed by regu- cribed by regulations and on payment of: re
lations acd:mey perform such other duties and dis- fees. i
charge such other lunctions as may be spegified in '
this Act, .or as may be-presgribed by regylations. 15. Registers to be maintained -—(1) The B

' . trar shall maintain  such registers as nfa

(8). The Registrar shall be.degmed Lo be 2 public prescribed.
servant within.the meaping of section 2] of the Indian .
Penal Code. ) (2) It shall bz.the duty of the Registrar lq;?ﬁg

" 11. Fees and Allowances for mectings.—The entries in the regisier, from time to time, to FEGs
President and other members of (he-Council shall be the same and to issue certificales of registratio
paid such fees and allowances.as may be prescribed accordance with the provisions of this Act, ang

by regulations. rules made thereunder.
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16, Mt of iy fll' nersans nnelisiny
an RIS JUAHELY urse midwile. femal: healh
;\.orktl" feneale Poudth assistant health wupersisor.--

() The Conned H oahall kt.‘Lp it list of sueh IRESUNs Qls
AR for  repistration wider <ectjon 13

bul wio Jry

(2) 1o parson who, net being  qualilied Tar re-
gis Jration ey s Act. proves within nincy duss
¢ date of commenzzment of Lhis Aol 1o e

M \|I1_‘.|"|\.
|‘I'i|l."[1\|l'l:_l TSI L

Irom th
wtisfietion of the Council that be was in regulay

PrcLice ity 4 nuese for & period not lows (than wo
\c"lr\ hcfo]; such commencemeit, \Ihl” N ey nient
of such fees as may be prascribed be entitded 10 hove

[is name entered in the list

Provided (hat any person whose name has been
cemaved [rom the register muintained under this
Act or upder any other law for the time being in
force in any part af India. or from the register of
any other country on the ground of any profession:!
or other misconduct, shall not he entitled o have
his name enterad in the lisl

(1} The provisions ol scctions 12, 14 and 15 shall
mutatis mutandis apply 1o such list,

17. Persons not registerad or ngl in the [ist nor
to practise or be cmployed as nurses, etc.—No
pcrsbn other than u person registered under Lhis
Act or a person whose nane is entered in the list
under scction 16 shall practise direetly or by impli-
cittion as practising hubitually or lor personal gains
a8 i purse. '

18. Supply of orders of the Council or the Re-
gistear or of any entry in Lthe Register or dist_-- Copics
of any order passed by the Council or the Registrar
or of any cotry in the register or in the list shall be
supplied on payment of such fees as may be pres
cribed by regulations.

19. Publicatian ol Registers and list.—(1) The
Registrar shiall, on or before 2 dute 10 be fixed in this
behalt by the Council and therealter every year.
cuuse o be printed and puoblished the names for the
time being entered in Lhe registers,

(2 The provisions of sub-seclions (1} and (2) in
shall mutatis mutandis apply to the publication of
the list prepared under section 16.

CHAPTER 1V

Nurses, Auxiliary nurse midwilz, Female Healih
worker. Female Health Asisstant/Health Supervisors
entitled o practise and control licensing wuhigrizivs,

. Licensing and Supervision.-+1) Subject (v
the provisions ol this Act and the rules and rpudu-
ions mude thereunder. evary licensing  auhoriy
shall exercise pencral supervision and control on the

ausilary  onarse i wives, Temnde healih

LIV SS,

\\‘anL'l'-. rcnmlu.‘ Realth assistandsy health sapervisars
practising within che aren uader s jureadicion,

(21 The dicensing authorny  may  delesate
al ils powers o such vllicer as may be authovised in
this reguild,

21 Notice o licensing authority belore com-
mencstient of pracuce.—(h Exery person reoistered
wnder this Act wha iptends 1o practise :lu;.“_hcrc i
the Navional Capital Territory ol Relbi s 0 nursce,
awsilioey nursc-mvidwile, Tennde health warker, -
made Deealth assistanthealth sapersisor. shadl aive
noticd in o writing 1o the licensing authorite in hlhc
month of Januiry and every five  veurs liiurczll'ler
during ihe periad 6 he conlinues to practise within
the said arei,

(23 Lvery such notice shall contain such parli-
culars and shall be an such form as nay b [PrCs-
cribed.

22, Recognition ol training institutions. (1} No
nursing cducalional institete shall be started without
the prior approval of the Council and ihe Govern-
ment.

{2) The Council may, by regulalions speciiy
cxiuminations 1o be held as laid down by the Indian
Nursing Council contlitited under the Indiun Nurs-
ing Council Act, 1947 (XL VI of 1%47) Irom time

1o time.

- {3) The Council may in accordance with the re-
gulations and aller inspections and such ingquicy as it
deems fin. recognisc any ionstitution for training of
nurses, auxsiliary ourse midwives, femele health wor-
kers, female health astistantsfhealth supervisors for
appearing ak any cxaminztion held by the Council.

(4 No schuo!, hospital or other institution which
in notl approved and recogitised ander this section
shall issue 1o any person a certificle or enter the
name of any persen i any document purporting =
show thal such person is qualificd by reason ol having
pas~zd any examinalion or undergone any course of
training o paactise as 2 nurse. ausiliary  ourse mid-
wile. female heatlh worker, lemale hzalth assistant;
health supervisor ualess hisfher name s registeced
under this Act or enlered i the list.

{5} No persan shall ssue any certiticate 1o any
person who does not [ulfit rthe regulations of (he
Indian Nursing Council,

(6) No reeistered  hospital. nursing home  or
diazgnostic centre shall employ  nursing  persennel
wha do not possess the minimum requisite qualilivii-

tion laid dewn in the Indian Nursing Act. 1947,

Appead amtinst relusal 1o recognise s

tution, - Ay person aggrieved by any decision of the
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Registrar undsr this Act including a deetsin refusing

ELHL GAZETTE | EXTRACRDINARY {P"

(o approve gid recognise any institulicn 1o train mormes,

auniliary midwives, femaly hcalth workers
female health assistantsheallh suporvisors may ap-
peal within sixty days from Lh2 dzte on which such

Lursy

decisien is commuiichizd o tan, 1o Lhe Coungil
which shall hear and determmne the appesl v the
preseribed moawer,  The decision of the Council

under this Act shadl be final.

24, Ailiation.—The Council, muy ta accorddng:
with the reguiations and afler insprciiuo and tholding
such inguiry as it deems fit, -affiliate to . any wnsti-
tution ot Lospital fur preventive, promoticn curative,
and rchabilititive nursing care of clie,’s or patients.

recogiition,—(1) When unou
Conmittee, it appears

25. Withdrawal of
report by the [Executive
the Couruil—

() thal the coursts af study training  and
~ the examinalions o be gone through in
ordes to obtuin a recogwised  qualification
from any authority in uny State or 'Union
territery of the conditions for admission -y,
such courses or i1z standards ¢l proficiznew
poguired from the candidaies at sueh -'.-xn:nf-
rabivas are ol in copformity with (he 1e-
aulu-jons made under s Aco or Gail shert
of the standitras fequired thereby, or

(b)Y that en instittaion recogniscd by Lhe Covuci)
midwives, Temake health  workers, - fenl:
health asdistants/heallly supervisors does nol
sutixfy the sequivements of the Council,

then the Couacil shatl send 1o he Governmart of
the Stute/Unien teiritory in which h2 authoriy or
stituiiogn, as mcy be, is  sitimaied
a statement ¢ such cffect and ihe State Goverument;
Unicn tervitory Adminisiveton shall forvend i,
aloag with suck emarks as it miay think fit 1o thas
authority ¢r institetion conecerred and in 2 case ;o
ferred Lo in clauce (b) (o the Council al o, witl sn
intimation of the peiicd withiv which tiie avilirity
or the instifuticn may submit its explacation te ila
Governnent.

e Ciae

(2} On veccipt of the cxplanation or, where no
cxplanation s <ubmiued  within the period fixed,
then on the oxpity ot he peried the Gever: weng
shall make s recorimenddutiors o (k2 Council.

3) The Council, after such further inquiry, if
aniy, oy il mway ibick fowe make, and in acase 2l rred -
to in clauvse (&) of sub-secdon (1) after considosing
any remarks which the Couseil may have addres: od
to i, nmay declre—

for the training of murses, auxliliary nurse

£
- = - e
(i) i oeidired Wik clute (@) of g

et g e quEsiifcaiiong Sl‘iiri-tf

s et conteritee chall be ree
galificediors valy when granted i o
pectiied due. or

selvored oo

e suid ooy ;

e ot

)

ihon o
Con elib cregg e
decturationr any poeson fwiding o repqe

qualificalion whowe period of train

15 situaled.

(4) The Ceuncil may declare that ny qualifics
granted cuiside the Dethi by wry  Site; Unicg
tery shall be o recognised quuliicaticn oplf
oc alter a specilied date. '

CHAPTER ¥V
MISCELLANLOUS

26. Peanlites--(1) Aay person who acts in"‘
Lritvesition « 7 Lo provisions of section |7 shall,\
cenviclion b punished widh fine which may cxicsh ¥
(o wo thouand rapees lor L Nsi offence; to - 3
thousard rupees for the second oitvrue; and .to
theusand  rupees for any subsequeni ofience.
renice may Lo cammenaurate with the gravity,t

oifence. '
(2) Ary person whe Tadls (o eomply witheZf

corvigiion, b pan hed with fice wlich moy
o 1wo Lhotssnd tupres for ihe first effencey
twnsand rupzes for the sceond effence; :md"-.fjﬁ:
theusand rupees for ey subsequent olfences. ©§ i

institutiuts whall nou bs considered for recognitii:
T

under Lins Avt.

provisions ol sub-scction (4) ol section 22 sllal!,:‘iﬁ
coiviction, be pueished with Gue which may exl_c"f:
10 ten thousand rupees ard shell alo be lizble 6]
imprisomunent which may exteed to tiuce mond

(4) Any persen (owid issuing u ccrtifica
violution of sub-scction (3) of sectien 32 shall
conviction, be punished with fine which may cxit
1o ve thowsarnd  runce: o with iniprisonmen
O lenin widch may egiend o sty moenths  or

Lath.

(3) Any cegzisterdd Lespitzl o puysing henk

dicenc. o coede Teend sppointing any ool
penonmd wive decs 5ol posies the  gilimum
guiLi'c quifart o B o, the lnd

weder
LR IR

Nucsirg Corrett A0 057, veoenaicil



d' wrlh finc wiuch nw }' exl\.nd lq Len Hmu_
= o with simple Boprisorment for 2 win
ﬁ,mm;[ 1 £i% moiths or wuh Ledh

h,—ncnl for dishonest. use, of ccrtlﬁc.'lcw:

' -,""‘l'“hp dishonestly makes use of any certifiente
5‘ﬁce|su‘auon issucd nnder the prow«;lonq of

ﬁ‘ ,Act,.or S

15 11 B
l'whO’ procures, ot atlempts fo precurg regls
: ‘ﬁ-hmn under the ‘provisions of this Act by

';ﬁulfmg or- producing: or causing 10 be made
,'EE); produccd any. fal:.e or frandulert declira-

ﬁbn “ar. represcntatlon whet]\er it writing

2

qiicﬁon in-any matter relating to the register
_‘ﬁ "or tnc list or any certificate issued m.der the

1« Who knowmnly or wﬂlfully makes Qr causes
izior prepares any other personn to make' any
false statcment in any no‘1cc under this
‘Act;

Shé.ll,,,nn conviclion, be punished—

(aj sfor.:the first olT;.ncm with fine which may -

-Rirextendito five thousand rupes;. and,

ft-.::for ‘any subsequent offence, ' with simple
§tnprisonment for a term_ which may extend’
.}:;._ﬂg,j:,_%ﬁo six months or with fine which may extend
7 kﬂ.ten thousand rupees or with bo*h

gnlty Tor’ unlawful .\ssumpuon n[ uth. ol
: {nurse, cte.—Any person who, pct being a
*nurse, auxilivry nurse midwife, female
rker, Temile heahhe pss istongfhecl b isuper-
3 ﬁ(ésfc)r‘mcs the name or titlle. of & yepist ;red
i Ainurse, U auxiliary. nursc-midwite, Female
ﬂﬁﬁo\-ker, female health -assistont/reslih serer-
S&iﬁ%@ftﬁcs any name, tille; desoiption,. spectiud
fiky ‘_JObJect or signboard:with:the intenticn 'he!
P believed that such person is registered shall,

'Ctlon be liable to be purished— ... -
ki .o
] __,ﬁ)r-the ﬁrsl; offcnce, with ﬁn_c which may
extend to five thonsand rupses; and

5'1‘01" any subscouent offence,.. with -simple
m{p i:onment for-a term which may exterd
o three months, with fine which msay
extend to ten thousand cupees or with bech,

or

% ;Offence by Cemparizs. - (1) Where an, offace
d thts Act has been commitied by 2 corpany—

f%} “every person whno, at the time the afferce wis
a':t‘ommltu_d Wwos in charge of, and respor-ible
E 6 tne con rzay [fr “he corduct the
B Business 1 Gie or mpaoy: and

Cl

i

DFUIT GAZET TI'

"'ﬁdm wﬂll‘ully makes or makes false represent-

E'XTRAoRm'NA RY s
(1) ilre compary,
shall be decmed (o be zuilly of e cfonce
ancdd shall e liable o be proceeded: agolus

and pusished. zccordingly.

Explanation—For the purpose wi this seciic -

(a) “‘company” mcans a  body  corporare.
incledes o firm or ciher ossceiittien  or
individuals;  and

thy “directey™ in relation to  firm, mena. 2
pacteer  ia e firg

30, Co;_,mzance of Oﬂ‘enc:.s —DMo  Court shall
take cognizance of any oﬂ'..nr:u ueder this Act:
excepl on a compl‘unt made with the DreYVitis
sanction ¢l (he Council.

"~ of registercd mecical .p:ac!.i-
provisicns af (his Act.—DMeih-
sha.l apply Lo a registered

Exgmption
tioners from the
ing in this Act
medu‘."l] practitioner. _

3L

recisieied  mu-
PUESCR prictising moei-
.u;h Lider ony  law
regisiration of pusons pracic-

seciion  a
R

Explanation—In this
dical practitioner mcans
cine  aad registered  as
relating - o the’
ing  medicines.
cof Govcrnmen[ to dissolve ard
the Council.—If,. any  time, it
the Govcrnm:nL 1h"|l :lm Council

has Failed 1o cxercise r exceedrd abuzed
any ol its pewers - confleved cupen it undei ihis

Act, ‘or - failed to. perform; 1the duties conferred - )
upon . itv by or under. this. Act,. it may by an .2
" order - published . logether withh 4 stetement. of e
reasons  therelore, in  the- official Gazetlc, dis-.. p
sclve the Ceurcil and In cose of d:’isc]uuon S

of the Cc-uncil fuse all or any of the powers,:- :

duties  aad  funciiens  of :he Cc-ur.cu 1o be’

exgreised, perfmmcd ‘and urch'irged " by " an. \
adininistration who ' is qualifivd as senior 'mllr-::"_“
sing officer till a new Council is constituled” © -

; 32, Pawer
reconstituie .
appears Lo

("I-

33, AudiL—THe  accourts  of . the Council
shall be audited in such manner ay be
proseribied.

may .

4. Power: o make rules.—{1) Thz Gavern-
wenl oy, by notificilion in the officiz] (107 e
ad subject to the cendition of piuvicue pul_':.,
lication  mnihe  rules salty Lulothe puepgies
af this Acr. Such rthes ey be nixde (o bre-
vide for ali or wy  raniens epressiv tecuired
or allewed: by thiv Azl (o be  preseribed Dy
rak. )

HU
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s
T 16
"c’f (2) In purticetar, aed  without prejudice Lo
I§: ' .
L the gencrality of the foregoing power, the Go-
44 vernment may maoke rules for all or any of
lié the following malters,. namely (—
; (s} the manner in which the  President and

the Vice President of the Council shall
be elecied under  sub-section (3} of the
seczion 3:

{by the manner in which the meetings of the
Council shall be convered held and con-
ducted under sub-section. (1)- of section
53

(c) the wmanner in which the members of
the Executives Committee shall’ be elec-
ted under Section §;

(d) the marner in which the money rece-
ved by the Councilshall be applied under
sub-seclion(2): of section 12;

(¢) the procedure to be lollowed by the
Council in disposing of appeals under
sub-section (3) of section 13 and section 23;

(F) the Form of register
under seclion 15;

10 be maimntained

() the Form of list to be maintained under
section 16;

(h) the Form of notice to be given to the
licensing authority under section 2

(i) the auditing of the accounts of the Coun-
cil under scetion 33

35. Power 1o make regulations.—(1) (he
Council may. with ihe previous sanctions of. (he
Goveenment, by notification in Lhe official Gaze-
tte, make- repulations notl. incosistemt with tie
provisions of this- Act or (e rules made
thercunder to carry out the purposes of this
Act.

(2) Without prejudice lo the genrerality of the
fore going powers, such regulations may pro-
vide for—

() the payment of allowances io the Pres i-
dent and other members of the Council
and to other members of the Com-
mittees;

(b} the duties, powers, leave, suspension, remov-
al and other terms and eonditions of service
of the Registrar, officers, and servamts of
the Couneil and the payment of salari-
ics or allownaces to such persons;

(¢) the mannes, in wiich ihe accounts ¢ [ihe Cous-
cil shall be kept by the Registrar,

DELHI GAZETTE : EXTRAORDINARY

'.(I) al  this

(e} the stupeivisery

powers ol (e Regig
over  the  stall; )

{©) the conditicns and restriciiens vhich &
be complied with and the courses of vrajf
and  esiminations which are (e e co
pleted und passed by persons For - regd
tration under sub-scction (1) of section { i

(M the fee payuble for registration unders
seetion () of section 3, the rengwal
registration  under section 4 and-
eniry of names removed: from  the g
ters and the fee payable for such.eaffy
urder sub-section (2) of scclimrl&;l,

(g) the fee payable for the vepies the ord
of the Council or of the Registrar, a
for the supply. of a. cpoy of any es
from the repister or list;

(h) prescription of regulations for affiliatiol

under scction 24;

(i} dress code  Tor nurses.

36. Repeal and Saving.--{!) As [rom of the daté3
of the commencement of this Act, the Punjab Nurgg
Repisiartion  Act, 1932 as in force in  tlre Nationg)
Capital Territoly of Delhi shall stand repealeg)

(2) Nouwithstanding 1tie provisions ofsubksec'litli‘
section — 4

{a} the previous operatton of the provsions
repeated ar anything duly dane or suffer
thereundcr; :

anything done or any action 1akea. und
the Act hercby repenled shall, in so far;
it is not inconsisentwith 1his Act, be deemed,
10 have been done or taken uader rhe corre

continue 10 be- in  force accordicel
unless and  until  supreseded by any;
thing done or any action taken undst

this Act.

arices in giving elect to the provisions of this Act
the Government may, by peneral or special
order published in the official Gazette, make such
provision nol inconsisteit with the provision aof Lhis
Act a» appear 10 it 10 be necessary or expedient (or
the purposes of removing difficuliy: '

13

a .' B
Provided that no such crder shall be made af\cr-:.; i

=

the expiration of wwo years Ftom Lhe cammoce: T X5
ment  of 1his Act. 2] w{
’f;
ELE]
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pmf_l"‘-ll_ e o S — e T e e e
-':i;--_--[.ﬂ}v”\g of roles mzde  erder section 34 2. afraram——Tg AT HEE e mfeT

S e urder seciion 33 pod opders isicd - . o o

cquiatic! e o A F ax ad A onfdlamg oo

E " sevnen 7 belie 1he THouse ol e Legt--

!I.jl-lli\t- ,\-«L‘I‘.ﬂ?i}'-""_l—:\cl'} rude side ur:_tl't-'l‘ \_culit'sn (1) fazx fz3" & wd az f4ia fan iy
() ¢ 1 .-cgula:ln.lm m.nflu l'md(.'l’ wetien :b. ::ml_ TO9rT (1) ¥ q@mAT =g ufafary &
v Crder made _ur.d;-. “C ey 37 ol TR T (1) TN ey (3) & e
|-h.i-\ Al chall he liide ds o soon as mny he .- T i ’ L
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(hiry GtEs which mey be cempriscd  in pie afrs = =" AT
Ceios OF U T O OIS Sugoessive sessions, and A A AL awer fefemar 2ar wgfa
{ hefore the  cxpiry ol the  session lmm A wfas fafean ety oA
mmedintely Jollowing  the  session or Lhe i afEm g grrfad fasr uyim
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a making any  modification i the rule or () T:I:PI q':q_"'r T Ar@y A
reeihttion or oeder shecld not be made. the rule Tizmmr «faz wbafrra, (1970 {197n
or resulation ar order shall thereafter have effect w1 wE afafrrw 49) Y w4 %
anly in such mendifild form or be of no elleet, graqa ey wredta Bifwegr T
15 e case o may bes osol however, Wit any seeh afmz,

modiffication for  annuliment shall be  without

prejudive tu ahe validity of any thing  pre- {a} "maax" Frood ofar Asm w®r go,
viemsiy dene caadier thes rele o regalation or e . -
arder. () 2=t w1 =24 fe= 1 70fir eyt
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